
345 (Appropriation)' (Wo. 3)
Bill, 1977

I
moneys out of the Consolidated Fund 
of India to meetcthe amounts spent on 
certain services during the financial 
year ended on the 31st day of March, 
1975, in excess of the amounts granted 
for those services «nd for that year.

MR. DEPUTY-SPEAKER; 
q u e s t io n  is ;

The

“That leave be granted to introduce 
a Bill to provide for the authorisation 
of appropriation of moneys out of thg 
Consolidated Fund of India to meet 
the amounts spent on certain ser­
vices during the financial year en­
ded on the 31st day of March, 1975, 
in excess of the amounts granted 
for those services and for that 
year."

The motion was adopted.

SHRI H. M. PATEL; I introduce* 
the Bill.

I beg to m ovet:

“That the Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the Onan- 
cial year ended on the 31st day of 
March, 1975, in excess of the a m o u n t s  
granted for those services and fcr 
that year, be taken into considera­
tion.

MR. DEPUTY-SPEAKER; The ques­
tion iS;

“That the Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the finan­
cial year ended on the 31st day of 
March, 1975, in excess of the amounts 
granted for those services and for 
that year, be taken into considera­
tion.”
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The question is:

“That Clauses 2, 3 and the Schedule 
stand part of the Bill."

The motion was adopted.

Clauses 2, 3 and the Schedule lueti 
added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

SHRl H. M. PATEL; I beg to move:

“That the Bill be passed.’’

MR. DEPUTY-SPEAKER; The ques­
tion is;

“That the Bill be passed.”

The motion was adopted.

The motion loas adopted.

MR. DEPUTY-SPEAKER; We shall 
take up the C l a u s e s . ___________

the recommenda tion of the

15.19 hrs.

MOTOR VEHICLES (AMENDMEaSTT) 
BILL

THE PRIME MINISTER (SHRI 
MORARJI DESAI): Mr. Deputy-Spea- 
ker, Sir, I beg to move:

“That the Bill further to amend 
the Motor Vehicles Act, 1939, as pass­
ed by Rajya Sabha, be taken into 
consideration.”

This is a Bill which has been brought 
in for three or four specific purposes. 
The chief one is to take some efTective 
action to prevent accidents which are 
increasing particularly on account of 
the influence of liquor and intoxicating 
drugs. M a n y  accidents are attributed 
to their effects. We are therefore 
tightening this provision so that any­
body who is found on blood test to 
have consumed alcohol will be liable 
to prosecution and if he is convicted 
twice, his licence is permanently liable 
to be cancelled. It is necessary to 
have this kind of simple test because, 
otherwise, it is very difficult to bring 
home the guilt of the persons concern­
ed and, therefore, this is one of the

Vice-President acting ast  Introduced with

tMoved w i t h  t h e  r e c o m m e n d a t io n  o f  t h e  V ic e - P r e s id e n t  a c t i n g  a s  P r e s id e n t .
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main provisions that relates to motor 
-cycles. It has been found that 90 per 
cent of the motor cycle accdents result 
in head injuries. It is, therefore, neces­
sary to take more precautions against 
that emergency. Therefore, it is be­
ing made compulsory to put on helmet. 
For the Sikhs who have put on turbans, 
it is very difficult for them to wear 
these helmets. It is not intended to 
.give protection by helmets or to give 
exemption from the necessity to wear 
helmets to turban-wearers. "h a t 
would be futile.

Then anybody can put on turbans by 
saying that he is not going to put on 
helmets. But, for the Sikhs, it is a 
m atter of religious practice and, there­
fore, it is essential for them and so that 
exemption has to be given to them. 
Therefore, they are given the exemp­
tion; they are also protected because 
they have also thick hair along with the 
turbans. This is not the case with the 
other turban-wearers.

Then, there is no speed limit provid­
ed for scooters, motor cycles. That is 
also one of the causes for the accidents 
and, therefore, a maximum speed of 50 
k.m. is provided.

Another amendment is because of 
some of the difficulties that we ex­
perience relating to the new comers foi 
the issue of national permits. It has 
been provided so that one who has a 
permit for public transport will get 
the national permit. That means there 
is no place for the new comers at all 
and, therefore, that is suitably amend­
ed so that any person can get a national 
permit if he is found fit and suitable, 
this Bill is designed to give protection 
to those who drive or use motor cycles, 
scooters, as far as possible from acci­
dents and there is a provison on whch,
I find, some amendments moved. That 
is about the revision of fees for driv­
ing licences. Provision is now made 
that the fees will be fixed from time to 
■time by rules and the niles will, of 
course, be published and also placed 
before the House.

Therefore, there is no question of any 
arbitrary decision. But, it is neces­
sary to have this kind of provision so 
that it becomes flexible. It is not our 
intention to profiteer from these fees at 
all. But this fee was fixed more than 
thirty or fory years ago and it has not 
been changed. The costs have increas­
ed and hence it is necessary to increase 
the fees. It is not that we have taken 
this power arbitrarily. There is no 
intention to fix arbitrary fees very high. 
That is not the intention at all.

This is why the Bill was unanimous­
ly accepted in the R'ajya Sabha. I 
hope this will also meet with the un­
animous approval of this honourable 
House.

MR. DEPUTY-SPEAKER; 
moved:

Motion

“That the Bill further to amend 
the Motor Vehicles Act, 1939, as pass 
ed by Rajya Sabha, be taken into 
consideration.”

I find that there are some amendments. 
There are three amendments for send­
ing it to the Select Committee.

First of all, I would like to know 
from the hon. Members whether they 
havt taken the approval for all the 
names; that t h e y  have given here. I 
find that the first name is that of Shri 
Morarji Desai and there are two 
amendments.

SHRI MORARJI DESAI: They have 
not been asked by them at all.

MR. DEPUTY-SPEAKER: Anyway, I 
shall ask them to move. Is Shri 
Vinayak Prasad Yadav here? He is 
not here. Is Shri Yuvraj here? He is 
also not here. Shri Shrikrishna Singh 
here? He is also not here. Mr. Ravi, 
are you moving?

SHRI VAYALAR RAVI; (Chirayin- 
kul); I  move:

“That the Bill further to amend the 
Motor Vehicles Act, 1939, be referred
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to a Select Committee consisting of 
9 members, namely: —

Shri C. K. Chandrappan,

Shri Morarji R. Desai,

Shri M. N. Govindan Nair,

Shri N. Sreekantan Nair,

Shri K. Ramamurthy,

Shri K. Vijaya Bhaskara Reddy,

Shri C. M. Stephen,

Shri V. M. Sudheeran, and

Shri K. P. Unnikrishnan

with instructions to report by the first 
day of the next session.” (10)

MR. DEPUTY-SPEAKER: Have you 
taken the approval of the Minister?

SHRI VAYALAR RAVI: If the hon. 
Prime Minister desires, I can withdraw 
that amendment. Sir, he is the Minis­
ter in charge of this. If it is out of 
order, I s h a l l  move another amend­
ment.

MR. DEPUTY-SPEAKER; This will 
be out of order. Evidently you have 
not taken the consent of the Minister.

SHRI VAYALAR RAVI: Sir, I fully 
support the Bill moved by the hon’ble 
Prime Minister. As has been explain­
ed by the Prime Minister, the purpose 
is to tighten the law so as to pre­
vent more accidents. Sir, many acci­
dents occur due to drunkenness on the 
part of the drivers. The world knows 
very well the attitude of the Prime 
Minister towards liquor and drinking. 
Therefore, I have no doubt in my 
mind that he will enforce the provi­
sions of the Bill with all its strictness.

Sir, I would like to make a few 
points. Traffic in our country has in­
creased due to the expansion of the 
network of roads, especially national 
highways and then introduction of na­
tional permits and regional permits. 
If you look at the whole thing you 
will find, Sir, the road accidents is

not a concern of today only. Even 
in 1969—when the hon’ble Prime Mi­
nister was the Deputy Prime Miniater 
—a study panel on this aspect was 
appointed. The Chairman of this pa­
nel was Shri K. T. Merchant. I t  made 
an in-depth study into the reasons 
for the increasing number of accidents 
and made suggestions to prevent the 
same. Several recommendations 
were made by this Study panel in 
1972;

Sir, the total number of deaths due 
to road accidents in 1972 was 15,500. 
So, it is really a m atter of concern for 
all of us. Even in Delhi the deaths 
due to road accidents were around 
one thousand. In Delhi the main rea­
son for road accidents is that the peo­
ple are not observing traffic rules. 
Even if there is red light they do not 
stop. The D.T.C. is another menace 
on the road. This Study revealed this 
alarming situation of the road acci­
dents which made the hon’ble Prime 
Minister to move this Bill. The rea­
sons for road accidents are shown as 
rash driving, multiplicity of vehicles 
and poor maintenance of roads. But 
I want to draw the attention of the 
Prime Minister to an important aspect 
that 60 per cent of the drivers are 
incompetent. They are lacking in 
many aspects of driving.

Sir, the licensing system has many 
defects. This has been reported even 
by the police. I believe that the Delhi 
Police has suggested to the Govern­
ment that a radical change is neces­
sary in the licensing system. Today, 
everybody knows anyone who has 
some influence etc. is able to get a 
licence. I would like to appeal to the 
Prime Minister that a radical reform 
should be brought about in the licens­
ing system and the driving licence 
should not be issued to everybody. 
The person concerned should have 
knowledge of the traffic rules. They 
should have the knowledge of the 
road sense. This is necessary to avoid 
accidents as much as possible. Sir,
I support the Bill. Here I may refer
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to a report which says that a Police 
Official had complained to the Magis­
trate that he had challaned a scooter 
driver 219 times in three weeks, yet 
the driver could violate the law and 
escape. Any how^ there is a provision 
here for the cancellation of the licence.

Take the Clause 7 of the Bill. There 
is a very little amendment to this 
Clause. According to this the Gov­
ernment is vested with powers to 
make rules in order to fix the fees. 
According to the Motor Vehicles Act, 
the fee has already been fixed. But 
my point is that a fee has again been 
prescribed. But you are taking away 
the right from the Bill. Now, you 
may change the rule and you may 
charge for more money from the peo­
ple who apply for the licence as li­
cence fees. These two clauses 7 and
11 will give the right to the Govern­
ment to charge more money from 
the people. You may fix more money 
under Clauses 9 and 11. But 1 ap­
peal to you not impose more levy for 
issuing licences and for renewing the 
licences.

Another point i,? very important, 
that is Section 17. In Soction 17, you 
have made a good change, I welcome 
it, because suspension is upto 5 years. 
I t is very good. But on one point 
I want your clarification. You say 
that it should not excecd more than 5 
years. It means the judge can decide 
on the punishment of even one year 
or six months. i  wish the hon. Prime 
Minister may fix the minimum puni­
shment of 5 years. If you say it 
should not exceed the period of five 
years, the judge can even fix six 
months. So, I want that the Snlnl- 
mum prescribed punishment of sus­
pension of licence should be five years 
or, in the case referred to in clause 
(b) two years.

Then coming to Section 17A, that 
is, automatically suspending the licen­
ces, I wish to draw the attention oT 
the hon. Prime Minister to the other 
Clause. Here in the old Act Clause

17(5) fixes only for V  period of six 
months. It says: “The court shall art­
less for special reasons to be record­
ed in writing which thinks fit to order 
otherwise order the disqualification of 
an offender (a) who having been con­
victed of an offence punishable under 
Section 116 is again convicted of an 
offence punishable under that Section
..........” Earlier you have said that
Section 17 fixes five years. Here it 
says six months, I want a clarification 
on this.

Then I come to Section 17B. It 
includes a provision for cancellation 
or suspension of the licence. It is a 
very good provision. I fully support 
that Clause, But the provision of 
this clause comes under Clause 116.

Then coming to the provision under 
Section 17, the hon. Prime Minister 
is himself very particular about this 
provision. It is regarding a person 
driving a vehicle under the influence 
of drugs. Section 17B says like this:

“17B. (2) Without prejudice to 
the provisions of sub-section (2) of 
section 17, if a person, having been 
previously convicted of an offence 
punishable under section 117, is 
again' convicted of an offence puni­
shable under that section, the Court, 
making such subsequent conviction, 
shall, by order cancel the driving 
licence held by such person.”

Earlier in 17(b) the option is given; 
it says that such authority may can­
cel or suspend for such period as it 
may deem fit. Here you have not 
given the option; you say merely 
‘cancel’. This is discrimination. I 
have in this connection moved an 
amendment and I hope the hon. Prime 
Minister will accept it.

Another very important thing is 
regarding 117. I refer to page 5. Who­
ever while driving or attempting to
drive........... it goes on to say. Now,
‘attempt to drive’ is a wide term. It 
is in the original Act also. Especially 
the Prime Minister assured this House
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that he WQuld strictly enforce law. 
Police oflBcers* will be eniorcing the 
law. It can be misused. We have 
seen how it was done. You have al­
ready had experience of it.

SHRI MORARJI DESAI: I say the 
rule of law.

SHRI VAYALAR RAVI: How . can 
the Minister or the M.P. or ih t I.G. 
of police control every artion of every 
police man? It is difficult. We give 
powers to thousands and thousands ô" 
police men. Those powers ran be mis­
used. I have not raid that i+ nad 
been misused. L says here ‘attem pt’ 
to drive. I myself may be sitting at 
the wheel and anybody can conr.ij and 
say: you are attempting to drive. On 
page 6, there is another clause, 126 
(a) says that ‘polic.: ofticcr ;n uni­
form'. It never describ-s the rai'k. 
What kind of a police officer? Of
wtiat rank? Any police ofRcer car)
suspect a man an! say: you urc
drunk. My amendment is on that 
point. 1 am afraid that this expres­
sion ‘a temp^ to d riv i’ has to be de­
fined properly. There aro other
clauses on the sam- page. 128(a)(iii) 
has to be looked into; I request the 
hon. Prim e Minister to look into it. 
A police officer in uniform, if he fe ;’s, 
he can get hold of a person and say: 
he i.s drunk. It is nol necc.ssary to 
prove. It needs clarification. What 
does i; •nenf’ Clause 4 is very in­
teresting. If a police officer has rea­
sonable cause to suspect him of hav­
ing alcohol in his blood or urine, he 
can do certain things. This is giving 
blanket authority. What is ‘reason­
able cause’? The hon. Prime Min'Ster 
says that it will be the rule of law. 
This power can be misused and any­
body can be arrested without a w ar­
rant. A man need not be taken' to 
the hospital or to' a magistrate. He 
can take a person into custody; he 
need not take the test before the 
magistrate or in the hospital.

SHRI M. N. GOVINDAN NAIR 
(Trivandrum': Do you know that there 
is a devise and if you breath into it 
it will show? '  When that is there,

1774 L.S.—12

why are you afraid that something 
will happen?

SHRI VAYALAR RAVI: Who takes 
the evidence? That is the point. It 
must be before a magistrate or some 
senior police officer.

^  : (fif^nTTT^T)
5irT  'T i ^  f  I : I  I

SHRI VAYALAR RAVI: What is 
this? I am speaking on the Bill. 1 
am only saying that the witness must 
be taken before a police officer or the 
magistrate. He must justify his po­
sition, because the man who has been 
taken into custody can go to a court 
of law and file a suit stating that the 
police Officer wanted tc hunyliate 
him, insult him by taking him to jail. 
Therefore, in order to save the police 
officer himself, he should be supported 
by proper evidence. It must be done 
before an authority, either a Magis­
trate or a senior Officer. There should 
not be a blank cheque. I am̂  not tak­
ing much of the time of the House. 
I fully support this Bill. I only wish 
that my amendments will be looked 
into by the hon. Prime M inister My 
intention in moving the amendments 
is to prevent the misuse of law. With 
these words, I support this Bill.

«ft ( ^ f T )  :
srsTPT ^  ^
srT sij-feM T  t  I

^  ir ^  ^
f  fft IT? ?r*T3TfIT ^  'Tt

if
^  w r  Jf w  ?TTqT srrar ^

rTT t  »r̂ r I  ^
80 I  ftnr

?ITqT *r£TT I  ^  ^  ?T55T 
I  I 'PT ^  »ft ?T*rT-
^  q ft I; I ^  wt 9

I
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!TilT5r^T5r ^  7
t  tr ifr ^  1 1  ?ftT

9 ^  n
SraTJT W # ^  % ^ T |

WTT TfT f?TT m ?flT ?Tr3r :p?r 
if f f e  t  ?ftT f5rff%
g"?? ^  ^rqi I  ^TT^rr %

% % qr I  f'P ^
?r*T^ifV q^hr T # » ft  I ? T T ^ R
5ft 5T^r^ i f j  ^ r f  I  ^  |
f%  J T f  ^  2 5 q r  f  ^ T ir  ^  ^ R T  

^ f T f  ^ITTjft I
Jf  # r ^ » r  ^TJir t , ^ R ^ r r  ^  ?rFir-
q rrr ^  w r: f?!TT I  i
?r^ f e f r  ^  f^ ? T F

I

? ftfT 5 r? R  ̂  ETRT 1 1  ^rr
% 2n- Trq-rl ? r^ q -R  '#

^ r  ^ rfe R rR  ? R ^  ^pt f^ q r  f , i

? f t f T 3 r ^  5JRT 1 7  it  '4 t
qt=^ JTT^ %  ^ ^ r t r  ?> ^TPT f% q r JT?rr I  
?rk  ^  5arRT % ^srrtr >rt=? %^rr w

I  I IT? ^ f= r ? T 5 ^  I ^?r r f - ^
?r ^fcT *ft  ? rl^ q t 1^?r ^  f T  5fR ?)•

I  I

T»T ^Tcr^iTJ %  5 R T  f̂rfr^ST^TW
1̂  it  s n rr  i yxr i f t f r  |  i
^ f f i r  %Fh-3t n  fr ^ r ^ ^ r

q r ^ T  iTTf^^rR-
% I ??T ^ ^>JT 5 | f ^  IT̂ T Jr m
spfiTiTt '4f t  ^  f t  >Tift t  I ? f t f T 5 r ^  
T T fj  ir ^ r ^ i f  1 7 ^  ^  ^ | t  iriff

8 s ra rr ^ft ^

^  «fV ?JT% ^fcT tT'»^fl'gJ€ |?TT
5 (R ^ ?Ti  ̂ I ?  ift^TT

qffJir I «Tf t*r t  I jr%^

5T»rr%‘Trr ift qt® ? r r ^  
#5  I  5T ?f wt ^  ffT T̂PTT 

I iRr ^ ;rr  t  % 5%?r '̂r jt?  
^rfsTm fr^rr =5rrî !̂  f% <ft® #5% 

5frr ^  ?T% q ^  ^
I ^ifrffT fTiTT: rrr 

^ v ■̂ T̂f ,^T%^ ^r fTRT 'ft® t s r  f?rrt 
^ f r r  | , ^r ?r  ^fRTr 

«ft JTTTTI fr r W  T'ts iTpfr 5Pt ^  
Tf^-ft ^rfeV I

3T? ^  J R F R  T f  5f7r̂ ?r 'TFH f%JTT 

^  ^tt't T̂ t  I 5Ft
q-^T|?fT3' sff? ?̂r?T ^TSrnT 

r '4T Tq-% ^rr  ̂ ^^nrr
Cn -

«TT frr% ^  tk f, ~T^
fiT5T <jrr-T I

9?r5r#s' ^\wzi:r ssftT 
IT?? ^  117 ^ ^

^TTTR 5:
t^T <?^r-ft tTTwr Trft i ^
^f=r iT ^ fr ^  ■?>-i 5Ttr t  ̂ ngr̂

 ̂ 1% ZH q^T?ft %•?’■% friT
^rft I 10 if ’tN’̂  q-fa-TTT
f^qr TT^rt f% ^ i  ^  %--)■
fq  t  JTi f  jfrr
iHTT irfr’̂T % fr::^ »̂r wr T t f  T̂t
?nrT3r^ f̂3T̂ T 128 t̂ ('t) ( ^ )
( ^ )  ff-T-’T^?r IT? %•> IT̂  i?
■■T Trf^i: rT%TTT7fr€r =ift7 5Kr 3Tf \Tft■o *

it I !Tt#tjr<T f w  w
I  I ^?t ?TR wrr -̂TT I  f
?T»Ti?r=Tr ^ f?: T 'r‘7 ?Tfpr'=r i

?T^? ^  «RT?T f®
q-'k '4̂  ^ 3ff ^  ^  F^jtt irr^ rfr irf
f^?r ^  Wt ?T^5f ff^^r «TT, f  ?T% ^  
^qft??T f%'T ofr  ̂ I !̂TTf%

80 s r ^ J t ^  f  I ?ft flTcrg- 
% fr ^  ?T? sftftoTirt, ^  ^sfr-
sr 5T f^q- *r?r t ,
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stT fr?r?<T ^
3rr^ f  I ^iTfnT ^
^TTtftJl' ^  r̂ <4Wd f%

% |T ? #  ^  ^r5#ET 
% ' T ^  3 t^  %
1 5T»n: f^frr ^  ^sRft-

^  ^  ^r I

SHRI JAGANNATH RAO (Berham- 
pur): Sir, I rise to welcome this Bill 
which is non-controversial and partly 
clarificatory in nature. The Motor 
Vehicles Act was passed in 1939 and 
thereafter it underwent changes in 
1942, 1950, 1956, 1969 and 1970. Every 
time an amendment was brought to 
meet a certain situation. So, piece­
meal amendment was done from 1939. 
I think the time has now come for 
bringing forward a comprehensive Bill 
along with certain othe'r provisions, 
because new situations have arisen. 
When the original Act was passed in 
1939, the motor vehicles traffic in the 
country was very small compared to 
rail traffic. In these 40 years, road 
transport has increased by leaps and 
bounds and is posing a problem to the 
railways. We have this rail-road com­
petition. There are public secto'r un­
dertakings dealing with road trans- 
por;. There are private owners also 
dealing with road transport. When a 
route is operated by a public under­
taking, permits are also given to pri­
vate owners to operate on that route, 
thereby causing loss of revenue to the 
public undertaking. Other problems 
also have arisen. So, to meet the pre­
sent situation I think a consolidated 
Bill is required.

Sir. I am glad that some ametid- 
ments are sought to be introduced. 
First, clause 2 seeks amending Sec­
tions 7 and 11 of the Principal Act, I 
remember that the fee for driving li­
cence was originally Rs. 5. When I 
obtained driving licence 35 to 40 years 
ago, it was only Rs. 5. Later on it 
■was increased to Rs. 11. If the Gov- 
■ern’ment wants to enhance the fee for 
obtaining a driving licence, why not

mention it in the Bill itself? Make 
it Rs. 15, and then you may say that 
“the Government may from time to 
time enhance’. Now, it is left to the 
discretion of the Government to fix 
any fee that it fit. It is not going to 
be a major source of revenue for the 
Stats. Whereas the motor vehicles 
taxation is a source of revenue for 
the State, I do not think that the 
driving lincence fees would be 
a major source of revenue 
for the State. Whatever it is, the 
Central Government has taken power 
to frame the rules and those rules 
are to be laid on the Table of both 
the Houses.

Clause 4 seeks to amend Section 17 
of the principal Act, the sole idea be­
ing to enhance the punishment pro­
vided for. From two years, the Bill 
seeks to make it 5 years and where 
it was one year, it is now seeking to 
make it two years. But still the dis­
cretion of the court is there. There­
fore if you want at least to fix a 
minimum, then raising it to 5 years 
you may bay ‘not less than tw S^ears'. 
The discretion of the court is also to 
be limited. The object of the amend­
ment may not be achieved unless a 
minimum sentence is prescribed in 
cases dealing with the second offen­
der.

New Ssction 17A is sought to be 
included by clause 5. Here again, it, 
relates lu the suspen?ion of driving 
licence, a disqualification. Here, cla- 
upc fa) of Section 17A says;

“For a period of six months from
the fiate on which the case is regis­
tered.’’

.Suppo;;ing the case is not disposed of 
in six mi.nths. There a ‘e cases pend­
ing for more than one year. Then, 
for six months if it is suspended, la­
ter on he automatically gets the li­
cence. But the case is still pending. 
This amendment does not visualise the 
contingency of this type. Therefore, 
if you want to use ‘suspension’, let 
it be till the disposal of the case be­
cause the later clause (b) makes it 
clear bj- saying;
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“If such person is discharged or 

acquitted before the expiry of the 
period aforesaid, until such dis­
charge or acquittal, as the case may 
be.”

The idea is clear. If the discharge 
and acquittal is made less than six 
months, automatically the disqualifi­
cation is lifted. If it is for six months, 
it is there. Therefore, first it should 
be till the pendency of the case or 
if the case is disposed of within six 
months, he will automatically have 
the benefit. I think that this should 
be made clear.

Again, about the suspension of the 
driving licence, it is said that only 
this order may indicate the particular 
type of vehicle which he cannot dri­
ve. Once the suspension is there, he 
should be debarred from driving any 
motor vehicle. Supposing the driving 
licensee gives the right to drive a 
heavy vehicle, his licence i.s suspend­
ed. Thai means he cannot drive with 
the licence for six months or till the 
disposal of the case or till he is ac­
quitted. Then he can as well drive 
a motor car or a light vehicle. Is 
this the idea to give that privilege 
to the offender? I do not know.

Then, Section 63 of the parent Act 
which deals with the national permits, 
is now being sought to be amended. 
The hon. mover, the Prime Minister, 
while moving the Bill said that the 
idea is to give benefit to even new 
comers. Amendment (2) (a) of course 
makes it clear which is as follows:

“For the words ‘grant to public 
carriers in a State such number of 
national permits’, the words ‘grant, 
in a StaT;e, national permits to the 
owners of motor vehicles who use, 
or intend to use, such vehicles for 
the carriage of goods, for hire or 
reward, in respect of such number 
of vhicles’ shall be substituted;”

Therefore, a person owing a vehicle, 
a new comer, may get a permit, and 
•whereas clause (b)(i) says:

“For the words ‘to a public carri­
er authorising him to operate as a

public carrier’, the words ‘to the 
owner of a motor vehicle authori- 
smg him to operate as a public car­
rier shall be substituted.”

I do not know whether the object of 
the Bill is clearly brought out in this 
amendment. Clause 8 introduces new 
Section ii5A. I welcome the require­
ment of having a crash helmet not 
only by the driver but also by the 
rider on the pillion. In Delhi we find 
that the whole family goes on the 
scooter. Two children are made to 
stand in front, the lady sits on the pil­
lion with her baby in her arms. Like 
that all the “ five people go on the 
scooter. When I see the sight, I get 
nervous. While negotiating a curve, 
the vehicle takes a slant and we are 
afraid it may skid. Yesterday I read 
in “The Statesman” that an in-patient 
in the Safdarjang Hospital a young 
girl of 18 by name Kalpana, who was 
supposed to be suffering from a gall 
bladder complaint, was taken by a 
young intern on a scooter and both of 
them met with an accident and that 
girl died within one hour and that in­
tern was seriously injured. There­
fore,, the use of a crash helmet is not 
only to be insisted upon, but we : hould 
also see that not more than two per­
sons ride on the scooter, one on the 
pillion and the other, the driver. No 
children are to be allowed. Unless 
that condition is there, we cannot av­
oid accidents. It is common knowle­
dge that the whole family goes by 
scooter. Because of transport charges, 
they are not in a position to go by 
bus or phat-phat or a scooter rick­
shaw.

Then, about the exemption given to 
turban-wearers, I have no quarrel 
with Sardar Sahibs. By custom or 
religion they have to wear turban. 
Then, what about Marwaris in Rajas­
than? They also wear a big turban 
with a number of folds. In Haryana, 
Chaudhuris also wear turbans. In 
Karnataka in South, they wear lace 
turbans. My friend Shri Lakkappa 
may testify t o  it. If t h e y  happen to 
ride b y  scooter, t h e y  m a y  ask w h y  
s h o u l d  th e y  h a v e  a  h e lm e t .  T h e y  
h a v e  t o  r e m o v e  t h e  t u r b a n  a n d  P ^ t
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on the helmet. Therefore, I would 
say it is a practice of certain commu­
nity, not necessarily by religion, fo 
use a turban, they may be exempted. 
The whole idea 67 insisting on a crash 
helmet is to avoid accidents so that 
head injuries are not there, so that 
the person can survive in spite of in­
juries. That is the idea. That 
idea could be well met in cases 
where a person is accustomed to put 
on a turban. If you ask a person to 
remove the turban and put on the hel­
met, young men may do it, but ihe 
elderly people would like to continue 
to have the turban.

About accidents, m o s t  of t h e  acci­
dents happen under the influence of 
liquor or by persons who are accus­
tomed to tal;e intoxicating drugs. 
N o w ,  w e  h a v e  p i e . s c r i b e d   ̂ b i g  ma­
chinery for taking blood test, breath 
test and urine t e s t .  It is all good. 
Bui what about the etiforcement ma­
chinery? They should also be free 
from drinking. It should also be seen 
that the police who are on traffic duty 
should be persons who are sober and 
who are not accustomed to intoxicat­
i n g  drinks or drugs. Now, it is very 
difficult to find a person who is not 
habituated to drinks, otherwise it will 
b e  like a d r u n k e n  m a n  preaching tem­
perance. H o  m a y  not be s o b e r ,  but 
still he is in a position to drive. 
Therefore, who is to determine this? 
Only the person who does not drink 
can say that the driver is drunk and 
again there is an escape clause in 
Section 117 which says: ‘if he is inca­
pable of driving’. Then the courts 
may think that he is incapable of 
may think that he is incapable of 
driving. But the cdtirts may think 
that he may have taken drink, but 
still he is capable of driving. It is 
difficult to think of every case that 
may come up before the court.

16 hrs.

I have no more comments to make 
On this Bill. While supporting this 
Bill, I would only say that a compre­
hensive Bill should be brought for­
ward as early as pbdsible.

•SHRI A. K. SAHA (Vishnupur): 
Mr. Deputy Speaker, Sir, with your 
permission I would like to speak ia 
Bengali.

♦The hon. Prime Minister has in­
troduced the Motor Vehicles (Amend­
ment) Bill, 1977 which seeks to am enj
the parent act of 1939. Sir, I whole­
heartedly support the Bill because 
through this Bill the Government 
seeks to curb accidents on roads by 
raising punishments for those who 
drive motor vehicles under the influ­
ence of liquor. This is a welcome 
measure anoTshould find support from 
all corners of the House. Another 
measure which is sought to be intro­
d u c e d  through this Bill is to make the 
u s e  of helmets compulsory for the 
motor cycle and scooter drivers. 
However, I have a feeling Sir, that 
instead of trying to amend the parent 
Bill from time to time, a time has 
surely c o m e  when the problem of 
motor traffic an j the complications 
th a t  h a v e  arisen during t h e  la s t  38 
years should be gone into in greater 
detail and a comprehensive bill intro­
d u c e d  in this Bill to plug the loop­
holes that are causing more and more 
accidents but aslo to make provision 
for such situation which did not 
exist when the original bill was pas­
sed.

Sir, while supporting the measures 
in the Bill taken against the alcoholic 
drivers of motor vehicles I would like 
to submit that road accidents do not 
occur only on this account even 
though it may be one of 
the major contributing factors 
for road accidents. Bad road 
conditions are also responsible 
for major road accidents in our coun­
try. Apart from the national high 
ways and the cities, the roads in the 
rural areas are in bad condition and 
it is here that the vehicles mee^ with 
disastrous accidents because they are 
mostly kutcha roads and after the 
rainy season they undergo such da­
mage that a turtule truck or an out­
dated bus is a common sight in the 
rural areas. Many of the rivers do 
not have bridges and the unmanned

•The original speech was delivered in Bengali.
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railway crossings contribute their 
share lor increasing the number of 
accidents in the country.

It would not be out of place to say 
Sir, that many motor vehicles still 
ply on the roads of the rural India 
and in the hilly districts which should 
not be allowed to go on the road be­
cause such vehicles had outlived their 
road efficiency and remain a serious 
threat to passengers. Unfortunately, 
the State Administration do not exer­
cise adequate checks and the owners 
of such unroad-worthy vehicles ma­
nage to secure road permits through 
bribe and other unfair means. In 
fact, such departments are the dens 
of corruption and unless drastic mea­
sures are taken to improve their wor­
king, we may not be able to achieve 
the desired results.

The Prime Minister has on many 
occasions given expression to his de­
termination to improve the economic 
conditions of the rural India. I a m  
sure the Prime Minister will agree 
that this objective cannot be achieved 
unless we are able to spread a  good 
net work of roads in the rural areas 
and provide them with the facilities, 
that the motor vehicles offer. You will 
be surprised to know Sir, that there 
are many villages in the country which 
are not connected by bus or trucks 
despite the fact that there has been 
a tremendous increase in the total 
number of motor vehicles in our coun­
try  during the last 20 years. Unless 
we are able to do it, I a m  sure 
we would not be able to make a 
real head w a y  in our task for rural 
upliftment. Though not covered 
strictly within the provisiona of the 
present Bill. i would request the hoH 
Prim e Minister to kindly ensure that 
more’ funds are made available to 
State Governments for the construc­
tion of rural roads and linking the 
remote villages with the more pro- 
gre:-sive sectors of the State through 
motor transport.

With the increase in the prfce of pe­
trol and motor parts It has become

very difficult for the self employed 
motor car drivers to maintain their 
vehicles in fit condition to avoid road 
accidents. It is very necessary there­
fore that the Government should ap­
ply their mind to find out ways and 
means for providing the spare parts 
and petrol at a concessional rate to 
such people so that they have not to 
postpone urgent repair of their vehi­
cles and keep them in fit condition. 
I would also request the Prime Minis­
ter to state the revenue that is earned 
by the State agencies through this Act 
and the amount of money that they 
spend on road construction or mainte­
nance of roads. It is mv submission 
that more funds should be spent on 
road construction and its maintenance 
if w e  are s e r i o u s  to minimise the 
n u m b e r  of r o a d  accidents in the coun­
try. A n d  I a m  sure the Prime Minis­
ter w i l l  introduce a m o r e  comprehen­
sive l e g i s ’ a l i o n  i n  the next session of 
P a r l i a m e n t .  W i t h  Ihei'-o w o r d s  Sir, I 
support this Bill.

S H R I  J A G A N N A T H  S H A R M A  
( G a r h w a l ) : T h i s  is a very welcome 

m e a s u r e  a n d  a s t e p  f o r w a r d  in the 
r i g h t  d i r e c t i o n .  T h e  a m e n d m e n t -  
s o u g h t ,  t o  s o m e  cxt<^nt, t o  m i n i m i s e  

a c c i d c n t s .  I  c o n g r a t u l a t e  t h e  G o v e r n ­

m e n t  o n  its e a r n e s t n e s s  a n d  care f o r  
the safety o t  t h e  p e o p l e  by bringing 
i 'l  s t r i c t e r  m e a s u r e . ' ,  but we also know 
t h a t  d u r i n g  t h e  l a s t  30  years imple­
m e n t a t i o n  o f  the e x i s t i n g  provisions of 
t h e  M o t o r  Vehicles Act by the pre­
vious Government was not proper. 
One reason for this is lack of willing- 
'.less to  enforce the measures. Cer­
tainly we have been moving farther 
and farther away from the Gandhian 
ideals in the spirit of implementation. 
Our concern with regard to introduc­
ing new legislation to make people 
abstain from alcoholic drinks while 
driving certainly strikes the malaise 
where it is most malignant, but at the 
same time it is a positive step in the 
direction of implementing the policy 
of prohibition incorporated in the 
Directive Principles of State Policy 
which our founding fathers have em­
bodied in the Constitution for the 
goverance of the State.
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Now I wou\d like to draw the atten­
tion of th^ hon. Prime Minister to 
some of the provisions of the Bill. In 
para 2 which amends sectiai 7(8) of 
the Act, the amount of eleven rupees 
has been replaced by the words “such 
fees as the Central Government or the 
rules made under this Act specify.” 
My humble submission is that' the 
Central Governme*.it is not empower­
ed to fix the amount, though the 
amount fixed earlier probably was not 
challenged in any court of law because 
it was a meagre amount. I would like 
to draw the attention of the hen. 
Prime Mini.ster to the State List and 
the Concurrent List of the Constitu­
tion, Item No. 57 of the State List 
says;

“Taxes on vehicles, whether me­
chanically propelled or not, suitable 
for use c*.i roads, including tramcars 
■subjcct to  th e  provisions or entry 35 
of List III.”

That mean.s the imposition of taxes is 
the rcjsponsibility of the State in con­
sonance with- the provisions of entry 
3fi of th e  Concurrent List. E n try  35 
of the Concurrent List says:

“Mecbanicnlly propelled vehicles 
includ'!''" the principles On which 
taxes on such vehicles are to be 
levied.”

That means, the Centre has only to 
lay down the principles and not the 
amount. The amount was raised from 
Rs. 5 to Rs. 11 by au amending Act of 
1956. Originally, in 1939, it was only 
Rs. 5. My submission is that the 
Central Government is not empowered 
to fix the amount; it can only enunci­
ate the principles on which the taxes 
can be levied by different States in 
the country. I do not want to dilate 
cm this any further because the hon. 
Prime Minister has already said that 
he was not in favour of making it a 
revenue earning source. I do not 
want to deal with part IV because it 
only relates to the power given to the 
courts to enhatice the period of dis­
qualification.

Now, I would like to refer to para­
graph VII. This relates to the control 
of transport vehicles. Under this 
Chapter and as per the recommenda­
tions of the Transport Development 
Council, wayside amenities must be 
provided to tourists. It is also a very 
welcome amendment because the hon. 
Prime Minister has said that the new­
comers can be given permits and the 
number of natiaial permits can be 
increa.^ed to double or to treble. That 
is one aspect of the problem. The 
main problem is relating to the tourist 
vehicles. I have seen in my constitu­
ency that there are no wayside ameni­
ties for the tourists, especially on the 
road leading to Badrinath.

SHRI HART VISHNU KAMATH 
(Hoshangabad): Time should be ex­
tended for this. Even the earlier Bill 
has taken one hour and 45 minutes. 
You have got the power to extend it 
by half-an-hour.

MR. DEPUTY-SPEAKER: I have
been tryina to be very liberal. But 
v/c have already exceeded the time.

SHRI JAGANNATH SHARMA: The 
Transport Development Council has 
recommended t.'iat while deciding the 
number o f  t o u r i s t s  vchicle.s on nation­
alised routes, wayside amenities should 
be given first priority. In this very 
connection. I would like to say that 
some of the State Governments have 
nationalised the road transport. I 
would like to refer here to the Tamil 
Nadu Stage Carriages and Contract 
Carriages Act which was passed in
1973-74 under Article 39 of the Cons­
titution and the purpose of this was:

“Whereas in clauses b) and (c) 
of Article 39 of the Constitu­
tion, the State should in 
particular direct its policy to­
wards securing with the ownership 
and control of the material resources 
of the community and so distribute 
as best to subserve the common 
good and with the operaticti of the 
economic system, does not result in 
the concentration of wealth and 
means of production to the common 
detrimcxit;
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And whereas for that purpose, it 

is expedient to nationalise the trans­
port of passengers by roa^ in this 
State.”

Now, some other States have nation­
alised their transport. It is well knowii 
to everybody that inter-State trans­
port is working even among three 
States. There is inter-road service 
from UP to Madhya Pradesh. Thus 
either the Road Transport be nation­
alised or I'.iter-State Transport be 
made more efficient and convenient.

Regarding Section 85, it says;

‘‘No motercyclist shall carry more 
than one person in additicu to him­
self.”

This has never been observed since 
the Act came into existence. In fact, 
it is as if this Section does iiot exist 
in the statute book. The policeman 
does not stop anybody violating this 
Section. Hundreds of children are 
helped to go to schools by their 
parents in the mon.iing and in the 
evening the wife joins with the child 
in her lap to the amusement ')f 1 } c 
policeman even at the Vijya Chowk 
who does not like to stop the family 
from their evening trip and would not 
like to invoke the provision of Section 
112 imposif.ig penalty of Rs. 100 for the 
first breach.

Lastly, only one point about the 
“police officer”. Under the Act, the 
“police officer” means even a village 
policeman. A village policeman is 
equivalent to a village postman who 
is even a part-time employee. A 
village policematn is a “police officer” 
within the meaning of the Police Act, 
1861. In a reported case, ILR 9 
Madras 97, this position has been 
clarified. If the powers under Section 
128A, 128B and 128C are given to a 
part-time village policeman, there will 
be a great harassme*.it to the people. 
I would, therefore, suggest that the 
“police officer” under this Section 
should not be below the rank of the 
Sub-Inspector. I hope, the hon. Prime 
Minister will define “police oflBcer” as

not below the rank of the Sub-Inspec­
tor Or eve*.i the Deputy Superinten­
dent of Police. Otherwise, the people
will be harassed and a lot of incon­
venience will be caused to them.

SHRI HARI VISHNU KAMATH:
S'r, I move that the time allotted for 
this Bill to extended by half an hour. 
Lei it be put to the House. I do not
a.sk for more.

MR. DEPUTY-SPEAKER: Mr.
Kamath, instead of that, what I am 
proposing to do is to allow 5 mi'.iutes 
to Mr. Kodivan and 5 minutes to you 
and tht'n close the discussion. I think, 
that i.s reasonable enough.

SHRI P. K. KODIYAN (Adoor): 
Mr. Deputy-Speaker, Sir, I am very 
gla l that the Governme'.it has come 
for'vard with this amending Bill in 
order to bring down the rate of motor 
accident,-, in our country. We are all 
\e ry  anxinu;; over the mounting inci- 
denf,' o,' road accidents in our coun­
try, particularly in the last six months. 
So. I wholeheartedly support this 
piece of amending legislation.

I c '/ l y  want to point out that it 
seems t h a t  t h e  Government ig under 
the impression that most of these ac­
cidents are due to the influence of 
liquor or drugs. I want to point out 
that even if this amendi'ng Bill is ac- 
crptcd a n d  t h e  law is enacted as pro­
posed by the hon. Prime Minister, the 
accidents on the roads may continue 
so long as the ccudition of our roads 
is very pitiable except on the National 
Highways. This aspect has also to be 
taken into consideration. Secondly, 
the question of proper maintenance 
and repairs of motor vehicles has also 
to be taken into account.

With regard to the licensing system, 
that has already been pointed out by 
htti. Members. The licensing system 
has to be made more stringent because 
more often persons who are not quali­
fied are given licences. In Delhi; the 
traffic police are not discharging their 
responsibility very efficiently because 
I have found that only occaaionally, 
once or twice in a year, they observe
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a traffic discipline week or something 
like that. -But afterwards, it is all 
relaxed. A road survey carried out
by the R o a d  Research Institute in 
Delhi has revealed the astoundkig fact^ 
that R s .  1.60 lakhs is being extracted 
by t h e  D e l h i  P o l i c e  every m o n t h  by 
way o f  g r a t i f i c a t i o n  f r o m  m o t o r ,  
s c o o t e r  a n d  c y c l e - r i c k s h a w  d r i v e r s .  

T h e  t r a f f i c  p o l i c e  s h o u ld ,  b e  put u n d e r  
s t r i c t  c o n t r o l  i n  i m p l e m e n t i n g  t n e  

p r o v i s i o u s  o f  t h i s  B i l l .

A s  s o m e  h o n .  M e m b e r s  h a v e  p o i n t e d  

o u t  t h e  p o w e r s  g i v e n  t o  t h e  p o l i c e  in  
t h e  B i l l  m a y  l e a d  t o  h a r r a s m e n t  o f  
i n n o c e n t  p e o p l e  b e c a u s e  t h e  P o l i c e  

O f f i c e r s  h a v e  b e e n  g i v e n  b l a n k e t  
a u t h o r i t y  t o  t a k e  i u t o  c u s t o d y  a n y  

p e r s o n  il' t h e y  s u s p e c t  h i m  t o  b e  u n d e r  
t h e  i n f l u e n c e  o f  l i q u o r .  T h i s  a s p e c t  
h a s  to  b e  l o o k e d  i n t o  c a r e f u l l y .

M y  l a s t  p o i n t  is  th is .  W h y  s h o u l d  

t h e r e  b e  so  m a n y  t e s t s  l i k e  b l o o d  te s t ,  
u r i n e  t e s t ,  b r e a i i i  t e s t  a n d  s o  o n ?  T h i s  
i s  a  c u m b e r s o m e  p r o c e d u r e  a n d  i t  m a y  
l e a d  t o  m o r e  h a r a s s m e n i .  I f  t h e r e  is 

a n y  d e v i c e  to  A n d  o u t  t h e  i n f l u e n c e  o f  
l i q u o r ,  w h e t h e r  a  p a r t i c u l a r  d r i v e r  
h a s  t a k e n  l i q u o r  o r  n o t  a n d  i f  t h a t  

d e v i c e  c a n  b e  e f l e c t i v e l y  u s e d  t h e n  I 

d o  n o t  u n d e r s t a t e d  t h e  n e c e s s i t y  o f  so 
m a n y  t e s t s  l i k e  b l o o d  te s t ,  u r i n e  t e s t  
a n d  s o  on ,  w h i c h  I h a v e  a l r e a d y  p o i n t ­
e d  o u t ,  m a y  l e a d  to  m o r e  a n d  m o r e  
h a r a s s e m e n t .  W i t h  t h e s e  w o r d s  I 

e x t e n d  m y  w h o l e h e a r t e d  s u p p o r t  to  
t h e  B i l l .

S H R l  H A R I  V I S H N U  K A M A T H  

(Hoshangabad): M r .  Deputy-Speaker, 
Sir, while I am at one with the Prime 
Minister in his laudable effort for the 
consummation of his excellent objec­
tive of averting deaths on the roads 
caused by accidents by people driving 
under the influence of drinks or drugs 
or mere reckless and dangerous driv­
ing, I would request hon. colleagues 
on both sides of the House to bestow 
close attention on only a ie  clause of 
this Bill, and that is Clause 10; and I 
will apeak on that ©nly and no other 
previsi<His of this Bill, becauae iu my 
faumUe judgment, I am afraid—J  
almost have a hunch— t̂hat unless

there are administrative controls, and 
strict supervision is exercised by com­
petent officers over the authorities is 
empowered by this clause of the Bill, 
this might tend to become an sngine 
o f  oppression in the hands of petty 
o f f i c e r s  dressed in brief authority.

I  a m  a w a r e  t h a t  m a n y  a c c i d e n t s ,  

m o s t  o f  t h e m ,  a r e  c a u s e d  b y  p e o p l e  

a t  t h e  w h e e l ,  m e n  a n d  w o m e n  b o t h , —  
q u i t e  a  l a r g e  n u m b e r  o f  w o m e n  a r e  
a t  t h e  w h e e l  t o d a y .  I  d o  n o t  s a y  t h a t  

t h e y  d o  n o t  d r i n k  o r  t h e y  m a 5 ’’ n o t  

b e  s o  c a r e f u l  a s  o t h e r  d r i v e r s  a r e .  I  

d o  n o t  w a n t  t o  g o  in t o  d e t a i l s  a b o u t  
t h i s  m a t t e r .  W e l l ,  i  a m  a w a r e  t h a t  

m o s t  o f  t h e  a c c i d e n t s  a r e  c a u s e d  b y  

t h e  i n f l u e n c e  o f  d r i n k s  o r  d r u g s .  I  
a m  a l s o  a w a r e ,  y o u  a r e  a l s o  a w a r e ,  
an'J  t h e  H o u s e  is a w a r e  t h a t  r m n y  

a c c i d e n t s  a r e  c a u s e d  b y  r e c i d e s s  

p e d e s t r i a n s ,  r e c k le .s s  c y c l i s t s ,  c a r e l e s s  

p a r e n t s  l e a v i n g  t h e i r  c h i l d r e n  o n  t h e  
r o a d s  u n a t t e n d e d ,  u n c a r e d  f o r ,  w h o  
a r c  r u n  o v e r  b y  v e h i c l e  w h e t h e r  d r i ­

v e n  u n d e r  t h e  i n f l u e n c e  of  d r i n k s  o r  

d r u g s  Or n o t .  I f  th e  e x e c u t i o n  o r  
i m p l e m e n t a t i o n  o f  t h e s e  p r o v i s i o n s  o f  
l a w .  S e c t i o n  123A ,  .S e c t io n  128 B  a n d  
S e c t i o n  128C ,  t h e  n e w  p r o v i s i o n s ,  t h e  

a m e n d m e n t  t o  t h e  p a r e n t  A c t ,  i.s n o t  
e f l e c t i v e l y  s u p e r v i s e d ,  1 a m  a f r a i d ,  
t h e  p e t t y  o f f i c e r s  m a y  t e n d  t o  h a r a s s  

a n d  o p p r e s s  c i t i z e n s  a n d  a l s o  t o  m a k e  
m o n e y .  i  d o  n o t  s a y  t h a t  a l l  a r e  

c o r r u p t ,  b u t  w e  h a v e  g o t  v e r y  b i t t e r  
e x p e r i e n c e  o f  t h e  p o l i c e  ofTicers d u r ­
i n g  t h e  E m e r g e n c y ,  d u r i n g  t h e  d a r k  
d a y s  o f  t y r a n n y  a n d  t e r r o r ,  f r o m  

J u n e  1975  t o  F e b r u a r y - M a r c h  197 7 . 
I n  D e l h i  i t s e l f ,  w h e n  I w a s  i n  T i h a r  
J a i l ,  I  l e a r n t ,  o n  a  r e l i a b l e  a u t h o r i t y ,  

f r o m  t h o s e  p e o p l e  w h o  c a m e  i n s i d e  
t h e  j a i l ,  t h a t  p o l i c e  o f f i c e r s  d r e s s e d  

in  u n i f o r m — I d o  n o t  k n o w  whether 
i t  was c o n s t a b l e s  o r  h e a d  c o n s t a b l e s  
or sub-inspectors—would come and 
threatened t h e  middle-class people, 
t h e  shopkeepers;

WTT ^  wstt 5Trafr, fa n r
wmt, ^  5ft JTf I  JTTte,

^  *PT I
Here also I am afraid, becauie 
of the provision as it is
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worded here—my friend has drawn 
the attention of the House to that—, 
“attempting to drive”, any police offi­
cer in uniform can easily come and 
say, “You have attempted to drive; if 
you give me Rs. 10, if you .î ive me 
Rs. 15, I will let you ofT”. That has 
happened very often in the past. I 
know, cyclists without light used to 
pay 8 annas or one rupeo; in the 
evenings; I know, the cyclist who was 
caught paid Re. 1 or Rs. 2 or 8 annas, 
and the policeman let him off. So 
also here, for imaginary offences, 
‘m ight-have-been’ offences, the police 
officers may try  to extort money from 
innocent people who neither drink 
nor come under the influence of drugs 
nor drive recklessly or dangerously.

I know, the Prime Minister has got 
a great reputation as a fine adminis­
trator, and I hope that he will impress 
upon those charged with authority to 
administer this Act to ensure that 
innocent citizens, innoccnt people, are 
not harassed or oppres.sed by persons 
dressed in brief authority.

I would also like to know whether 
this amendment, particularly the new 
Sections 128A, 128B and 128C, men­
tioned in Clause 10 of this Bill, is 
modelled upon the U.K. Statute, the 
British Statute, which, as far as I 
remember—if my memory does not 
betray me—was enacted during the 
last British Labour Government re­
gime under Mr. Harold Wilson. A 
woman Minister—I forget her name— 
was in charge of this particular Bill 
in  the House of Commons; the Bill 
was piloted by her and a breathalyser 
came into vogue after the passage of 
that Bill, and the device was intro­
duced in the U.K. But, as far as I 
remember a few years later, a couple 
of years later, there were serious 
doubts whether the breathalyser was 
doing the work that it was intended 
to do, whether the device was not a 
complete failure at all. There were 
serious doubts raised, and i  am not 
sure whether today the breathalyser 
device is still in vogue in the U.K.,

in England, in Britain. I would like 
to have information on this point, if 
the Prime Minister can enlighten us.

One more point, and I have done. 
The new Section 128B invests any 
police officer in uniform with thi* 
power; sub-clause (4) of section 128A 
reads:

“If a person, required by a police 
officer under sub-section or
sub-section (2) to provide a speci­
men o f  breath for a breath test, 
refuses or fails to d o  so  and the 
police officer has reasonable cause 
to suspect him of having alcohol in 
his blood or urine, the p o l i c e  officer 
may arrest him w i t h o a t  -var^^at 
except while he is at a hospital as 
an indoor patient,”

What does this mean? If a person 
required by a police officer under 
sub-section (1 ) or sub-sectum (2) 
to provide a specimon of his breath- 
take refuses or fails to do .so, he can 
be arrested without warrant. That 
means that any police cincor raay just 
go to any person and .«;ay ‘ w e l l ,  you 
are driving and I suspect there is al­
c o h o l  in your blood: you m u s t  iiave 
a breath-lest’. I don’t drive now-a- 
day.s but I used to many years ago, 
and I knew some drivers very well:
I knew they did not drink nor had 
recourse to drugs—they were sober 
drivers. I am, however, afraid that 
if this is left as it i.s, unamended, 
there may be improper, inefficient 
and corrupt administration in this 
field. Any police officer in uniform— 
even a constable—can «o and ask for 
a breath-test and the person may 
refuse. This is what people reported­
ly did in Britain: they said ‘we do 
not want to go in for a breath-test 
as we are not drunk’. I think in India 
the position is worse because, though 
some of our officers are very good 
officers, efficient, not corrupt and 
men of integrity, there are quite a 
large number who have not so good 
a reputation, who have no integrity 
and are corrupt and inefficient, and
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who make money by hook or by 
crook, more by)crook than by hook. 
That is the situation in India.

So, this is but one specimen of such 
' provisions in the Act—that if a person 
refuses to have a breath-iost, a police 
officer may arrest him v/ithout w ar­
ran t except while he is in hospital 
as an indoor patient. I do wish 
that, even at this late btage, this Bill 
is referred to a Select Committee of 
the House so that it can probe these 
matters further so as to ensure there 
is good 'and proper administration of 
the Act. Cars and motor vehicles are 
increasing in number now and so are 
drivers, and there will be more dri­
vers and cars in the years to come. I 
therefore wish that it is referred to 
a Select Committee so that it may 
examine it closely and carefully to 
ensure that it does not become an 
engine of oppression in the hands of 
petty officers di c.=;sed in brief autho­
rity.

THE PRIME MINISTER (SHRI 
MORARJI DESAI): Mr. Deputy-
Speakcr, Sir, I am very tliankful to 
my hon. friend.^ who have drawn my 
attention to different aspects of this 
Amendment Bill and to the misuse 
•that can lake place. I am also very 
happy to find that the hon. Members 
art' studying even such small Bills so 
carefully.

There are two or three matters on 
which I th ink  I need say something, 
particularly the question of taxation. 
It was mentioned that this will not 
be legal. But this is not taxation: 
this is a fee which is recovered and 
that is why it has deliberately been 
mentioned as a fee charged for the 
licence given for driving. It is not 
a tax on the vehicle but a fee paya­
ble by the driver. This is quite a 
different thing altogether and, there­
fore, there is no legal bar of consti­
tutional bar to this.

Now, the question about the pos­
sibility of its being misused by a 
police officer is very much there. I 
do not say that the possibility is not 
there, especially in view oi the fact

that there has been a lot of corrup­
tion and we have got to remove it. 
But this problem also is difficult to 
deal with unless every police officer 
is empowered to do this—because, on 
the roadways therei cannot be higher 
police officers located at every point 
to see that these things are (checked. 
Therefore, every police officer has got 
to be empowered to take action in this 
matter. But he can arrest without 
a warrant only if a person suspected 
of being under the influence of al­
cohol refuses to give a breath-test. 
It is certainly possible that somebody, 
may be some police officer, may take 
into his head to extort some money 
from somebody and ask him to give 
breath-test. But why should that 
man submit? If he is arrested and it 
is found that he has been wrongly 
arrested, I am going to see and issue 
instructions to all States also that 
such people should be dismissed 
summarily. Once that action is taken, 
I  am quite sure that this evil will bo 
checked. As a matter of fact, the 
major task of this Government is to 
see that corruption is minimised, I 
cannot say that it will disappear com­
pletely; it is not possible for any 
evil to be removed, but it .should be 
totally minimised, that is what I 
would say, and we are taking some 
steps in that direction. In this m at­
ter also, I am assure my hon. friends 
that I shall see what I can do to see 
that this is not misused. Not only 
that, but it  can also be negatively 
utilised for taking money from a 
person who is under the influence of 
alcohol; he can allow him to go off. 
Well, if that happens also, he should 
be dismissed summarily. It must be 
done in such cases also.

SHRI B. RACHAIAH (Chamaraja- 
nagar): Article 311 of the Constitu­
tion is there; he has the right to go 
to the court.

SHRi MORARJI DESAI: Let him 
go to the court. If he does it rightly. 
I do not think the court will inter­
fere with it. We have more confi­
dence in the courts than you have.
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I am not worried about it. i think, 
4he court will support every right 
action and they should not support 
any wrong action and on that score, 
I have no doubt.

But all these things can be pro­
perly regularised; not that they can­
not be regularised. It is all a matter 
of proper administration. It is only 
because the Government went wrong 
at the top, therefore, all this corrup­
tion has come in. That corruption 
can be minimised. I have no doubt 
about it in my mind, but the evil has 
been so rampant that it will lake a 
little time to remove it. But we do 
not want to give more time than is 
vitally necessary to check this evil. 
Therefore, on this score, I shall be 
thankful if such eases are brought to 
our notice, whei-ever they happen, 
and we will certainly Ro into 1hem 
and take stringent action as soon as 
possible.

The question of carriers has been 
misunderstood. This ’s for goods 
carriers and this is not for passenger 
carriers. There is no nationalization 
of truck traffic at all; carriers of 
goods are not nationalised at all. 
Therefore, that does not apply to this.

The question was, whether riders 
and drivers of motor-cycles and 
scootcrs will not put on helmets. It 
is provided that both drivers and 
riders have to put on helmets; v/he- 
ther there are five people on it, or 
four people on it, they v/ill have to 
wear helmets. We will, of course, 
consider whether more than two men 
should go on a motor-cycle. We are 
thinking of overhauling the whole 
Act and that is being gone into very 
carefully. When that happens, we 
will take this up also. There was a 
suggestion also that we should try to 
bring in a new measure, fully consi­
dered so that we can remove what­
ever diffkulties have come to notice 
in the old Act. That is being done, 
but we cannot wait for that in order 
to  provide for these matters and that

is why, we have brought these
amendments?

I hope that after these explanations, 
my hon. friends will accept the Bill 
as it is.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend 
the Motor Vehicles Act, i;J39, as 
passed by Rajya Sabha, be taken 
into consideration”.

The motion was adopted.

MR. DEPUTY-SPEAKER: We
would now take up clausc-by-clause 
consideration of the Bill. There are 
some amendments. Now, I am just 
trying to find out whether the hon. 
Members who have Riven notice.s of 
amendments are serious about mov­
ing them. The usual practice is to 
ask them to send their chit to the 
Table within 15 minutes. But I do 
not want to wait for 15 minutes.

Mr. Ravi, you are moving your 
amendments?

SHRI VAYALAR RAVI: Yes, Sir.

MR. DEPUTY-SPEAKER: Th-'ve
are no amendments to clnus.'s 2 to 8.

The question is:

“That clauses 2 to 8 stand part of 
the Bill.”

The motion was adopted.

Clauses 2 to 8 were added to the 
Bill.

Clause 9— (Substitution of section 
117)

SHRI VAYALAR RAVI: I beg to
move:

Page 5, line 22,—
omit “or attempting to drive,”

( 11)

Page 5, line 23,—
omit “or attempting to ride,”

( 12)
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Here is a {joint to which I wish the 
hon. Prime Minister gave a satis­
factory reply. What the Prime 
Minister said are very good 
wishes that he would ins­
truct the States to summarily dis­
miss the corrupt officials. But my fear 
is that this wording ‘attempting to 
drive’ and ‘attempting to ride’' will 
lead to a lot of misuse and harass­
ment. It is true that the Prime 
Minister can issue directions and you 
can make enactments providing for 
summary dismissal. In this connep- 
tion, I know the courts will do jus­
tice. There is no doubt about ii. 
But, as far as government servants 
are concerned, of course, you can see 
the whole lot of judgments, you will 
see that they get the utmost protec­
tion and rightly so. Under Art, 311(b) 
of the Constitution they should be 
given reasonable opportunity to be 
heard.

The main point is that no action 
can be taken against any officer with­
out a proper enactment as to what 
is meant by corrupt practice. There 
are many enactments by the States 
regarding corrupt practices but I do 
not know whether they cover sum­
mary dismissal. So, my fear is that 
this phraseology ‘attempting to drive' 
and ‘attempting to ride’ will cause 
damage to the people. As the Prime 
Minister rightly said, that is possible. 
So, I wish that it be deleted.

Another point is about Sec. 
17(b)(2) about which the Prime 
Minister made no mention which 
provides direct punishment to the 
people who drive after drinking. I 
have moved an amendment. There 
should be an option for suspension 
also. Prime Minister has not made 
any mention about it.

SHRI MORARJI DESAI: We are
not going to act against the law at 
all in the matter of these punish­
ments. Therefore, my hon. friend 
need not be worried about his past 
in this matter. We are not used to

those things. We will not do any- 
think which is against law. There­
fore, Government servant will be 
certainly protected in the m atter of 
illegal actions. But if they do any 
illegal action, they will not be saved. 
That must also be understood. We 
can provide proper and correct re­
medies for it.

In the matter of suspension and 
cancellation, I do not know what 
exactly he meant, when he said that 
it is for six months only. What 
happens if it goes beyond six months? 
This is to see that the cases do not 
go on beyond six months? Such 
cases should not. Why should they 
go beyond six months? They are 
simple cases. They do not require 
any long evidence nor is there com­
plication about them. Therefore, 
they will be finished very quickly 
and six months is more than enough. 
But after first conviction certainly it 
will be suspended. If he is convicted 
a second time, it will be cancelled 
permanently. After suspension also 
he is required again to go in for a 
test further. Then only it will be 
returned to him, not otherwise. There­
fore, proper safeguards have been 
provided. I would only request him 
to withdraw his amendment.

SHRI VAYALAR RAVI: Please
read IVB. (2).

17B(]) clearly state,s-

“as was referred to in ■ section 
116.”

You say ‘cancel’ only. There is no 
suspension.

SHRI MORARJI DESAI: It has to 
be cancelled when he is convicted 
twice.

MR. DEPUTY-SPEAKER: I shall
put amendment Nos. 11 and 12 moved 
by Shri Vayalar Ravi to vote.

Amendments Nos. 11 and 12 were put 
and negatived.
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TSlR. DEPUTY-SPEAKER: 
question is:

The

“That clause 9 stand part of the 
Bill.”

The motion was adopted.

Clause 9 loas added to the Bill.

danse li-« (Insertion  of new section 
]28A, 128B, and 12C.

SHRI VAYALAR RAVI: Sir, I beg
to move:

Page 6, line 1,—

ajter “police officer”

insert ‘o<f the rank of a Deputy 
Superintendent of Police or equi­
valent rank” (13)

Page 6, line 2,—
omit “or attempting to drive a 

motor vehicles” (14)

Page 6,—

after line 43, insert—

“ (4A) After arresting a person 
under sub-section (4), the police 
officer shall produce such a person 
before a Magistrate within two 
hours and shall repeated a breath 
te^t carried out by him on that 
person under sub-section ( 1 ) or 
sub-section (2).” (15)

Page 7, line 3,—

add at the end—

“in the presence of a Magis- 
Irade” (16)

Amendment No. 13—I have stated 
after “police officer”

insert “of the rank of a Deputy 
Superintendent of Police of equi­
valent rank”

I am saying this because of my past 
bitter experience when I was a stu­
dent Isader and Youth Congress Lea­
der. I am talking of the past 23 
years. Hon. Prime Mini.'ter was my 
leader once upon a time. Shri 
Morarji Desai was holding office as

Finance Minister or Deputy Prime 
Minister. This mischief occurred in 
those days, happened and is bound to 
come. Prime Minister with all his 
good wishes and good thinking thinks 
everybody as a saint. Unfortunately, 
in police force as Shri Kamath right­
ly put are good as well as bad peo­
ple.

SHRI MORARJI DESAI; I was not 
incharge of police as a Deputy Prime 
Minister.

SHRI VAYALAR RAVI: Prime
Minister was a very strong man in 
the Cabine't those days. This- Bill has 
nothing to do with politics.

Police is bound to create mischief 
because of different types of people.- 
Rules may be defined, but this will 
not serve the purpose. I, therefore, 
say that:

after “police officer”

insert “of the rank of a Oep'ily 
Superintendent of Police or equi­
valent rank”

My nc'xt amendment is re'garding 
128A.

MR, DEPUTY-SPEAKER: 14, 15 &
16.

SHRI VAYALAR RAVI: 14 has al­
ready been rejected and is gone.

I want to add a new clause.

128A(4) as Mr. Kamath also point­
ed out says—

“police officer has reasonable cause 
to suspect him of having alochol in 
his blood or urine, the police offi­
cer may arrest him without warrant 
except while he is at a hospital as 
•an indoor patient”.

The only reason that the police offi­
cer has to record is ‘this man refu­
sed to give the breath test’. If the 
Police Officer records or makjfe an 
FIR “this gentleman attempted to
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drive and tjie w had”, I suspected 
him. I wanted him to make a breath. 
He refused. I arrested him.

Taking t h e  m a n  t o  h o s p i t a l ,  taking 
blood, u r i n ,  e t c .  a  lot o f  harassment 
can be done. That is why I would 
l i k e  t h e  P r i m e  Minister t o  accord 
utmost safeguard t o  t h e  citizens o f  

this country so as to save people 
f r o m  this kind o f  h a r a s s m e n t .  4 A  

m a y  t h e r e f o r e  b e  added—

“ ( 4 A )  A f t e r  a r r e s t i n g ,  a  p e r s o n  

u n d e r  s u b - s e c t i o n  ( 4 ) ,  t h e  p o l i c e  

o f f i c e r  s h a l l  p r o d u c e  s u c h  a  p e r s o n  

b e f o r e  a  M a g i s t r a t e  w i t h . in  t w o  
h o u r s  a n d  s h a l l  r e p e a t  :,i b i e a t h  
te;-t c a r r i e d  o u t  b y  h i m  on  tl' .at p e r ­
s o n  u n d e r  s u b - s e c t i o n  ( 1 )  o r  s u b ­
s e c t i o n  ( 2 ) .

T h i s  m a y  b 3  a d d e d  to  g r a n  I: s a i e g u a r d  
t h e  c i t i z e n s  f r o m  h a r a s s m e n t .  T h e  
n e x t  o n e  is  128A ( 5 ) .  I t  s a y s ;

A  p e r s o n  a r r e s t e d  u n d e r  this se c ­
tion  s h a l l ,  w h i l e  a t  a p o h c c  s t a ­
t i o n ,  b e  g i v e n  a n  opportu i^ity  to  

p r o v i d e  a  s p e c im e n  o f  b r e a t h  f o r  a  
b r e a t h  t e s t  t h e r e .

In  t h e  p o lio  b e i o i  e w h o m ?
m a n  t'  ̂ p o l i c e  .station. H e

d o e s  n o t  h a v e  witne.,.s .  T h e i c  is n o  
m a g i s t r a t e  to  i'euur>j h;:; : , t a l c m c n t .  

T h e r e  is  n o b o d y  to  re c o rd .  T h e r e  
m u s t  b e  a  ss i i io r  p o l i c e  officer. W h a t ­

e v e r  r e c o r d  e o m : s  to  t h e  p o l i c e  s t a ­

t i o n  m u s t  g o  t o  a c o u r t  o f  , a w .  I t  
is  t a k e n  a s  e v i d e n c e .  W c  io u !* d  m a n y  
c o o k e d  u p  c a s e s ,  n o t  onl.y dui'int* t h e s e  
19 m o n t h s ,  b u t  f o r  m a n y  y - r r . s  p a s t .  
T h e r e f o r e  I  m o v e d  a n  a m e r iC im e n t  to  
p r o v i d e  f o r  t h e  p r e s e i i c f  <jf a m t i g i s -  

t r a t e .  I t  is  o n l y  f o r  s a f e g u a r d i i i g  t h e  
i n t e r e s t  o f  t h e  c i t i z e n .  T h e  i n t e n t i o n  
i s  t o  minim i. 'ie,  t h e  m i s u s e  to  t h a t  e x ­

t e n t .  I h o p e  t h a t  t h e  h o : i .  P j i m e  M i n .  

i s t e r  w i l l  a p p r e c i a t e  t h i s  a n d  a c c e p t  

i t ,

SHRI HARI VISHNU KAMATH: T 
w«nt to raise) a point for clarifica­
tion and for getting some information. 
I had earlier raised the point when

I spoke b r i e f l y  on tbe B i l l  b u t  t h e  
P r i m e  M i n i s t e r  d i d  n o t  c h o o s e  to 
a n s w e r  t h a t  p o i n t .  J d o n ’t  b l a m e  
h i m ,  h e  p e r h a p s  f o r g o t  a b o u t  i t .  I  

h a v e  h e a r d  a b o u t  t h e  b r e a t h a l y s e r  

d e v i c e  in  E n g l a n d ,  w h i c h  w a s  i n  

v o g u e  th e r e ,  10  y e a r s  o r  15  y e a r s  ago, 
b u t  l a t e r  o n  i t  w a s  f o u n d  t h a t  i t  w a s  
n o t  v e r y  e f f e c t i v e .  I  d o n ’t  k n o w  

w h t ’l h e r  i t  is  s t i l l  i n  v o g u e .  I f  t h a t  

i.- n o t  in  v o g u e ,  I w o u l d  l i k e  t o  k n o w  
w h e t h e r  G o v e r n m e n t  p r o p o s e s  t o  d e ­
v e l o p  in  o u r  o w n  c o u n t r y  t h i s  d e v i c e ,  

b e c a u s e  w e  a r e  d o i n g  s c i e n t i f i c  a n d  
t ( . : : i m o ] o g i c a l  r e s e a r c h  h t ' r e  s o m e  of 
w h i c h  is l a u d a b l e  a n d  c r e d i t a b l e .  A r e  
v. c ,;-;oing to  d e v e l o p  in  t h i s  c o u n t r y  
a b r i ’a t h a l y s e r  f o r  t h a t  p u r p o s e  w h i c h  
w i l l  b e  q u i t e  e flPective?

S H R I  M O R A R J I  D E S A I ;  W e  h a v e  

a l r e a d y  d e v i s e d  a  b r e a t h a l y s e r .  P r e -  

v i o u ; ; l y  jt  w a s  i m p o r t e d  a n d  w a s  
a v a i l a b l e  f o r  R ?.  15 , n o w  t h i s  w i l l  b e  
a s 'a i ia lv le  o n l y  f o r  R s .  2 a n d  i t  is  
v e ’. y  e i T e c t i v e .  N e a r l y  5 0 ,000  p i e c e s  

c a n  b e  p r o d u c e  in  t h e  y e a r .  T h e r e f o r e ,  
t l i e i G  i-, n o  d i i ' f i c u l t y  a b o u t  it.

I c a i n o t  u n d e r s t a n d  t h e  a n x i e t y  o f  
m y  hnn. ''■.•iend S h r i  R a v i .  B u t  o n e  

s h o u l d  not b e  so a n x i o u s  a s  t o  d e f e a t  
i n  o t h e r  w a y s  th e  p u r p o s e  o f  j u s t i c e  
to  t h e  c i t i z e n s  a n d  t o  s a v e  t h e m  f r o m  
acc'icleiits. A s  I s a i d  w e  a r e  t a k i n g  

a l l  p rcc3 ut 'o n .s  t h a t  'a re  necc-. 'ssary. 
H(; V C)0C3 h e  e x p e c t  t h a t  a  p c s o n  
w i l l  l.v. p r o d u c e d  b e f o r e  t h e  M a g i s -  

t r n f   ̂ w ' t h i n  t w o  h o u r s ?  H o w  d o e s  

h "  t h a t  t h e  p o l i c e  s t a t i o n  is
f a r  p':r<y f r o m  th e  m a { ,n s tr a t e ’s c o u r t ?  

I ca n n o t  u n d e r s t a n d  w h y  he' e x p e c t s  
30 b e y o n d  t h e  C r i m i n a l  P r o c e d u r e  

C o d e  v,-'here t h e  m a n  is  s u p p o s e d  to  

b e  p"Oc’. u c e d  w i t h i n  24  h o u r s  b e f o r e  
•a m ' ' t ; i s t r a t e .  B u t  h o w  c a n  i t  b e  
d o n e  w ' t h i n  2 h o u r s ?  Thi,=; I c a n n o t  
u n d e r s t a n d .  W h a t  is t o  b e  d o n e  in  

t h e  p o l i c e  s t a t i o n ?  O n l y  h ' s  s a m p l e  
w i l l  b e  t a k e n  a n d  t h a t  w i l l  b e ’ p r o ­
d u c e d  in  t h e  c o u r t  a n d  t h e  c o u r t  w i l l  
b e  t a k i n g  i n t o  a c c o u n t  t h e  a n a l y s i s  

d o n e  b y  a  q u a l i f i e d  p e r s o n  a n d  n o t  
s i m p l y  b y  t h e  p o l i c e  o f f ic e r .  B u t  t h e  
p o l i c e  oflBcer h a s  to  b e  s u r e  t h a t  n o -
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body is subjected to  a wrong test; 
he takes the breath test and if there 
is nothing in the breath tejst no fu r­
ther case arises. That is now this 
is done. I cannot say that it cannot 
be misused. But even ,the right to 
speak here is misused and for that 
can we take away the right to speak 
here? We cannot take away the 
right. The right has to be there.
There'iore, i hope my hon. friend will 
bear with me in this matter.

SHRI VAYALAR RAVI; You de­
fine the police officer. Will you de­
fine it?

SHRI MORORJI DESAl; Any police 
officer.

MR. DEPUTY-SPEAKER; I will 
now put amendments Nos, 13, 14, 15 
and 16 to the vote of the House.

Amendments Non. 13 to 16 were put 
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 10 stand part of 
the Bill".

The motion was adopted.

Clause 10 was added to the Bill.

Clauses 11 to 13 were added to the 
Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, the nacting For­
mula and the Title stand part of 
the Bill.”

The motion was adopted.........

Clause 1, the Enacting Formula and 
the Title wer^ added to the Bill.

SHRI MORARJI DESAI; I move: 

“That the Bill be passed”.

3«4

My hon. frieTid, Shri Kamath ought 
to be very happy because not only 
his amendment has been actually put 
into practice but it has also extend­
ed the time by 35 minutes instead 
of thirty minutes. That is what has 
happened. I am happy about it. I 
do not want to unnecessarily hurry 
anything without a proper considera­
tion being given to it. I have noth­
ing more' to say. I hope this will be 
accepted unanimously.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.

The motion w»as adopted.

16.57 hrs.

OIL AND NATURAL GAS 
COMMISSION (AMENDMENT) BILL.

MR. DEPUTY-SPEAKER: Now, we 
move on to the next Bill. Shri Bahu- 
guna.

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): Sir, I
bc.g to move: —

“That the Bill furtlicr to amend 
the Oil and Natural Gas Commis­
sion Act, 1959, as pased by Rajya 
Sabha, be taken into consideration”.

This i:; a very simple Bill regulat­
ing bome procedures with regard to 
the powers of the Commission to ap­
point officers. Only one thing is im­
portant. That is, Government, for 
the first time, is taking power to issue 
directions to the Commission with 
regard to its affairs as well as with 
special reference' to the employment, 
that is, with a view to seeing that 
the scheduled castes and scheduled 
tribes employees are recruited in 
the same manner as is done by the 
Government Departments. After 
hearing the hon. Members, I have 
tried to dispel any misunderstanding, 
if any.


